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industrial power loads upto 5 HP, and
1,493 industrial power loads above 5
HP. were, however, sanctioned during
thai year. No application pertaining
to the year 1957-58 is reported to he
pending.

(b) Small scale industries are given
preference over medium and large
industries in the matter of canctioning
of load.

Scooter-Rickshaws in Delhi

3617. Shri Madhusudan Rao; Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that most of
the scooter-rickshaws in Delhi are
operating without any meter;

(b) if so, the reasons therefor and
the measures being taken by Govern-
ment in the matter;

(c) whether Government are aware
that these scooter-rickshaw  drivers
charge exorbitant rates from the
public in the absence of a meter;

(d) whether it is a fact that a new
meter is being devised for these
scooters; and

(e) if so, the details thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Some scooter-
rickshaws are reported to be plying
in Delhi without their milometers be-
ing in order.

(b) In some cases, the milometers
go out of order due to breakage of
their parts and in the others, the
drivers deliberately put them out of
order to charge hire according to their
will without regarq to the distance
travelled.

The State Transport Authority,
Delhi, has attached a condition to the
two-seater  auto-rickshaw  permits
under the Delhi Motor Vehicles Rules
according to which the holders of the
permits are required to lix and main-
tain a milometer or a fare meter in
proper working order. The owner of a
vehicle can be prosecuted for viola-
tion of this condition. On their vpart
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the Police also keep vigilance on
scooter-rickshaw drivers 1o  prevent
overcharging, misbehaviour etc. When.
ever any complaint of overchaiging is
received, the State Transport Authority
takes action against the owner and the
driver by suspending the permit of
the vehicle and the authorisation of the
driver to drive auto-rickshaws.

(c) In some cases, the scooter-
rickshaw drivers are reported to have
charged higher fares than what is due,
on the basis of the distance travelled,
at the approved rate.

(d) and (e). A proposal for fitment
of fare meters to scooter rickhaws,
like those fitted to taxis, was consi-
dered by the State Transport Auth-
ority, Delhi, but it was found that such
fare-meters would be very expensive
and would not be available in India.
However, a Bombay firm produced a
fare meter for auto-rickshaws in July,
1961, and the State Transport Auth-
ority decided to make enquiries from
other meter suppliers whether they
would be in a position to supply cheap
fare meters for auto-rickshaws and it
so, they should get their meters test-
ed by the Victoria Jubilee Technical
Institute of Bombay. After their re-
plies are received, the question whe-
ther the fitment of fare meters to auto-
rickshaws should be made compulsory
will be considered by the State Trans-
port Authority, Delhi. It is neces-
sary that the Authority must satisfy
itself on the point that a sufficient
number of cheap fare meters wiil be
available for fitment to all auto-
rickshaws to avoid discrimivation.
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Fair Price Shops in Government
Employees’ Colonies in Delhi

3619-B. Shri Balraj Madhok: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Gov-
ernment employees have been de-
manding opening of fair price shops
for foodgrains in their colonies in
Delhi for a long time; and

(b) if so, what steps Government
have taken to mecet this genuine
demand?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). Np formal request has been
received in the Food Department for-
the opening of fair price shops for
sale of foodgrains in Government em-
ployees’ colonies in Delhi. Fair price
shops for sale of wheat are already
functioning in several areas in Delhi
including some of the Government
servants colonies, but there is practi-
cally no offtake of imported wheat
from these fair price shops. Retail
atta shops also exist in almost every
area and these sell mill-made atta at
the statutory controlled retail prices.
The availability of foodgrains in Delhi
is fairly satisfactory as Delhi is link-
ed with the surplus State of Punjab.
The prices of wheat and rice in Delhi
are fairly reasonable and the need for-
opening more fair price shops in Delhi
does not really exist.
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